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RL)ER DATED 
26th \3\rFMBER 2Q08 

Comm.: 
Hon>he Shri A.K. Gaur, Member (J) 
H on ble Shri CR. M. o.hapatra, M ember (A) 

Heard Mr. P.K. Mohapatra. Ld. Counsel for the 

applicant and Mr. S.K. Giha, Ld. Standing Counsel for the 

Respondents 

2. This Original Application has been filed by the 

apl)Jicant 	e1ailenging the inaction of the Respondents to fix his 

seniority m F.Co. Rlv. just below Sri C. Sahoo/ADME iii terms of the 

recommendations of resondent No.3 and to ticat him as the 

employee of E,Co. RI. w.e.f. 31 .07.0.3,  for all purposes and quashing 

Amexure- 4 

Mr. M &Thapatra. 	U Counsci submitted that the 

puanth made a representation dt3 1 .07.2003 	nexure-A2 to 

A Personnel Other ((jV, E Co Rathav Bhubanewar 

:eeking option to be retaiin East coast Railway Further, the Ld. 

ounsei tr the applicant made a 	for direction be issued to the 

eom.petev 	anth ority/Respondents to consider the penwng 

representation and dispose of the same, with a reasoned and speakin,g 

iT(i WAi13 fl Al51111)j3 ec tin.e. 

fr 



Having heard the Ld. Counsel for the parties and" 

having carefully perused the records, we direct the competent 

authority/Respondents to consider the grievance of the apphcan.t as set 

out in A.'nnexure-Al2 to the Original Application, and pass a 

reasoned and speaking order within 03 months from the date of 

reeelpt of the copy tl)1s order, Ordered accordingly, 

With the above observation and, direction, 	this 

OA 	 viw 	isprnap 	 . 	 osal  of the O.A 

M , A INos 59/08 and 678/08 are disposed of accordingly. No costs. 

(A.GUR) 
ADMi .'RATiVE MEMBER 	 JUDICIAL MEMBER 
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